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(b) the main features of this "year"; 

(c) whe~her Govern~~n will take 
the responsibility of providIng hank yarn 
and other raw materials to this sector by 
opening a network of raw material. banks 
for this sector and announcmg. a 
NABARD type bank exclusively to meet 
the financial requirements bf this' sector; 
and 

(d) whether Government will consider 
making nandJoom and handicrafts as 
an independent and separate department? 

THE DETUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) (a) Yes, Ser. 

(b) As per Stateme'nt attached. 

(c) In order to ensure supply of hank 
yarn to the Handloom Sector, ~ove~n
ment have imposed statutory oblIgatIOn 
on all mills to pack at least 50% of their 
marketable yarn in the forin of hanks. 
Furth r, the National Handloom Deve-
lopment Corporation, which has already 
been set up has, as one of its main objec-

.tives. the procurem~nt and supply of 
yarn to handloom weavers through the 
State Governments. There is no proposal 
under consideration of the Government 
for setting up a bank exclusively to meet 
the financial requirements of handloom 
sector. 

(d) There is no sllch proposal under 
consideration of Governm nt at present. 

Statement 

, Some of the main features include-

(i) Specical thrust to hiJJ are~sJ for 
henefit to weavers belonging to 
scheduled tribes, located in 
backward regions of the 
country. These include sett-
ing up of new Weavers' 
Service Centres in hill areas, 
higher rate of rebate for 
woollen products b.elonging to 
hill areas, new courses in 
bandloom techno}oiY, etc. 

., 

(ii) 

(iv) 

Setting up of processing houses 
in areas hitherto not covered 
by special facilities. 

-To ake available yarn of 
goo quality at reasonable 
prices through the mechanism 
of a national corporation. 

Special awards for new inven-
tions covering ' awards for 
masterweavers, including 
financial incentives and scroll 
of houour. 

(v) Credit sales to be extended to 
various sections of Govern-
ment employees to stimulate 
consumption and promote 
market development. 

(vi) Weavers from one State/ 
Region will be encouraged to 
visit weavers in other parts of 
the coun try to learn techniques 
of weaving and designs used 
elsewhere. 

(vii) A special housing-cum-work 
shed scheme. wi th Cen tral 
Government sponsorship to 
benefit weavers with assistance 
from HUnCO. 

'Mass Loaning Scheme' in New Delhi 

1116. SHRI CHITTA BASU: Will 
the Minister of FINANCE be pleased to 
stato : 

(a) whether bank loans were recently 
disbursed by a na ionalised bank in New 
Delhi under the 'mass ] oaning scheme' 

• to 4000 families; 

(b) if so, the amount disbursed; 

(c) whether any irregularity in dis-
bursement has come to the notice of the 
Government; 

(d) if so, the nature of the ,irregu-
larities; 
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(e) wether Gove nment proposes to 
institute a judicial pr be into them; and 

(f) if not, the rea ' ons t refor? 

THF r EPUTY M NISTER IN THE 
MINIST .Y OF F[NANCE (SHRI 
JANAR HANA PO JARY) : (a) and 
(b) The Public Sect r Bank and 9 of 
the India 1 ch(~duled commercial banks 
operating in the Union Territory of 
Delhi hr Jaunche a clmpaign in 
Septemb . 1983 to a(.;(.;elerate the flow of 
credit to ~maJleT borrowers in the prio-
rity secto " During the pe iod of cam-
paign co ' ..... rin our month (September-
Decembel , f 83) th,... ban ~'s advanced 
Rs 16 ( rores invol jng t·O,770 small 
bo;rower' , Ntlmber of beneficiaries 
as isted t ,y banles, h wever , varied from 
bank to l' ank depenc ing on the size of 
their ope ~ation in De 'hi/Neyv Delhi. 

(c) o. Sir, 

(d) to f) Do not arise, 

Respon. ,,~ of Jute Industry t Soft Loan 
Scber le of JDBI, :rFCI aId JCICI 

1117, SHRI CHITTA BASU: Will 
the Mini ~, ter of COMMERCE be pleased 
to state: 

(a) v. ether the Jute industry has 
not resp nded favourably to the soft 
loans ·sch . ~me of the Industria] Develop-
ment BaT! k of India, Industrial Finance 
Corporation of India and Industrial 
Credit ard Investment Corporation of 
India for its modernisation and rehabili-
tation; 

(b) i f so; the reaction of Govern. 
ment thereto; 

(c) whether Government have come 
to the conclusion that the industry under 
the private sector management is inca-
pable of modernising itself; and 

(d) if so, the steps Government 
propo e to tak to salvage thi industry 
in the national interests? 

THE MINISTER OF STATE IN THE 
MINISTRY OF (,OMMERC AND IN 
THE DEPARTMENT OF SUPPLY 
(SHRI NIHAR RANJAN LASKAR): 
(a) to (d) The resp nse from jute 
industry to the soft loan chemes of the 
Industrial Development Bank of India, 
Indu trial Finance Corpora tion of India 
and Industrial Credit and lnve tment 
Corporation of India j not encouraging. 
Uptil now only nine jute mills have 
availed of oft Joan chemes of the abo e 
financial in titution for modernisation 
and rehabilitation of plants and equip· 
ments, Besides pur uading the jute 
industry from time to time in various 
forum, a Standing Committee for jute 
indu try has been set up und er the 
auspices of the Reserve Bank of J ndia to 
consider the financial assistance includ. 
ing the term loans for moder,ni ation 
and renovation of pints and equipment, 
to sick jute mills, While continuing 
the dialogue with the industry for 
implementation of moderni ation and 
renovation programme, the Govcrnment 
has taken seve18J steps, from time to 
time, to improve the viabi lity of the 
jute industry, which include : 

(i) Grant of cash compensatory 
support again t export of jute good; 

(ii) Formation 
between STC and 
export of CBC to 
sharing basi ; 

of a Con ortium 
exporting mills for 
USA on 50: 50 ]oss 

(iii) Purchase of jute goods by 
Government from jute industry on cost 
p]us basis; 

(iv) Introduction of compulsory use 
of 1000/0 new jute bags by cement 
industry; 

(v) Pursuading other user depart-
mertts to use more jute bags, instead of 
synthetic substitutes, for packing of 
fertili ers. 

u.s. Forejgn Aid 

1118. SHRI CHITTA BASU: Will 
the Minister of FINANCE. be p]eased to 
state : 




